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Act, 1948 is already applicable to al1 the 
employees in the Scheduled Employ-
ments as listed in Part I & Part II of 
the Schedule of the Act and those 
employments which are added by the 
appropriate Governments under Sec-
tion 27 of the Act, from time to time. 
Further, there is provision for revision 
of minimum wages under section 3(1) 
(b) of the Act. Addition of employ-
ments and revision of minimum wages 
under the Act is thus already a conti-
nuing process. 

WAGE BOARD FOR PORT AND DocK 
WORKERS 

·340. SHRI VISWANATIiA 
MENON: 

SHRI P. RAMAMURTI 
SHRI K. RAMANI: 
SHRI GADILlNGANA 

GOWD: 

Will the Minister of LABOUR AND 
REHABILlT A nON be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to the non-im-
plementation of the recommendations 
.of the Central Wage Board for Port and 
Dock Workers regarding the payment 
of interim relief and Dearness Allow-
ance; 

(b) if so, the extent of non-imple-
mentation; and 

(c) the steps taken by 
ment for the implementation 
decision by the managements? 

Govern-
of the 

TIiE MINISTER OF LABOUR & 
REHABILITATION (SHRI HATHI) : 
(a) and (b). The recommendations of 
the Wage Board have been fully imple-
mented by Port Trusts and Dock 
Labour Boards. There are however a 
few case. of non-implementation 
relating to contraetonl stevedores. 

(c) The officen of the Central In-
·dustrial Relation Machinery hold con-
ciliation proceedings whenever disputes 
over non-implementation are brought 

to notice. In eleven cases, the disputes 
have been referred to adjudication. 

WAGE STRUCTURE OF AGRICULTIJRAL 
LABOUR 

"341. SHRl K. HALDAR: Will the 
Minister of LABOUR AND REHA-
BILITATION be pleased to state: 
(a) whether it is a fact that very little 
has been done to improve the wage 
structure of the agricultural labour 
during the last three Plans; 

(b) if so, theo reasons therefor; and 

(c) the steps which arc proposed to 
he taken to improve the wage structure 
of the agricultural labour during the 
Fourth Plan? 

THE MINISTER OF LABOUR & 
REH"ABILITATION (SHRI HATIiI) : 
(a) No. Under the Minimum Wages 
Act, 1948, 'appropriate Government' 
concerned arc required to fix minimum 
wages in scheduled employments. 
including Agriculture. During the last 
three Plans all the State Governments/ 
Union Territories, where the Act is 
applicable minimum rates of wages for 
employment in agriculture have al-
ready been fixed in the entire State I 
Territory, with the exception of 
Maharashtra and Madras where it has 
been done in part of the State. 

(b) Does not arise. 

(c) During the Fourth Plan stress is 
proposed to be laid for implementation 
of Minimum Wages Act, 1948 more 
effectively. This WI\'. discussed at tbe 
Seventh Meeting of the Minimum 
Wages Central Advisory Board held in 
December 1967 and based on its re-
commendations. the State Governments 
have been requested-

(i) that minimum wages for agricul-
tural worken should be fixed in every 
part of each State, to complete the 
process of covering all worken mea-
tioned in Part II of the Schedule with-
in the shortest possible time. To espe-
dite it the Committee Procedure may 
be adopted. 
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(ii) that revision of minimum wages 
should be undertaken a little more 
frequently. 

(ill) that enforcement machinery in 
tbe case of agriculture, should be 
strengthened and in addition, the assis-
tance of Revenue and Panchayat Offi-
cials should be secured. 

PROCUREMENT PRICE OF WHI!AT AND 
RICE 

·342. SHRI K. N. PANDEY: Will 
the Minister of FOOD AND AGRI-
CULTURE be pleased to state: 

(a) whether it is a fact that State 
Govemmenl!S have suggested higher 
procurement price for wheat and rice 
for the coming season; and 

(b) if so, Government's reaction 
thereto? 

TIlE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI 
ANNASAHIB SHINDE): (a) No 
such suggestion has been received for 
the coming season. 

(b) Does not arise. 

PRODUCTION OF FOODGIlAINS 

·343. SHRI M. L. SONDHI: WiD 
the Minister of FOOD & AGRICUL-
TURE be pleased to state : 

(a) whether it is '8 fact that only 20 
per cent of funds available for agricul-
ture are spent for improving the yield 
of foodgrains; and 

(b) if so, the steps taken to revise 
planning at different stages to secure 
more yield of foodgrains? 

'IHE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT '" COOPERATION (SHRI 
ANNASAHIB SHINDE): (a) and (b), 
No precise data is available regarding 
the percentage of funds spent for im-
proving the yield of foodgrains out of 

the amounts meant for agricultural de-
velopment. Foodgrains account of 
about three fourths of the gross cultivat-
ed area and two thirds of the total vllluc 
of output of principal crops, It is, 
therefore, expected tbat the bulk of the 
funds allocated for agriculture is utilised 
for improving the yield of foodgraina. 
Moreover, under the new strategy for 
Agricultural Development, special em-
phasis is being laid on increaaiDg the 
production of foodgrains as part of dae 
high yielding varieties programme. 

SUBSIDY ON PESnCIDES 

·344. SHRI E. K. NAYANAR: 
SHRI A. K. GOPALAN : 
SHRI K. RAMANI : 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state : 

(a) whether Government propose to 
subsidise pesticides; 

(b) if so, the reasons therefor; and 

(c) its effect on their prices? 

TIlE MINISTER OF STATE IN 
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION (SHRI 
ANNASAHIB SHINDE) : (a) There is 
no proposal under consideration for a 
gcnCl'aI subsidy on pesticides. 

(b) and (c). Do not arise. 

ELECTRONIC CoMPUTORS 

·345. SHRI DEIVEEKAN : Will the 
Minister of LABOUR AND REHABI-
LITATION be pleased to slate: 

(a) whether it is a fact that the intro-
duction of Electronic ComputofS will 
lead to increased industrial unrest 
among workers and labourers; 

(b) if so. whether this will lead to in-
creased problem of unemployment; aud 

(c) the slleps which are beinl taken 
to see that their installation does not 
effect unemployment problem? 




